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•849. SHRI RAMAVATAR 
SHASTRI: Will the Minister of 
COMMERCE be pleased to t te: 

(a) whether the attention of 
Governmen L has been drawn to a 
news-item published in the "Eco· 
nomic Times" dated 1st April, 198 ... 
captioned a 'T tile Industry in 
deep Morass' following rise in 
price of raw ma erials, fall in Je-
mand for yarn and hike in banks' 
lending rates· 

(b) if so. the facts thC'reof · and 

(c) the reaction of Govemn1ent 
thereto? 

THE MINISTER OF STATE I 
THE MINISTRY OF COMMERCE 
(SHRI SHIVRAJ V. PATIL): {aJ 
.md (b) The ne item published 
in the 1Economic Times' dated 
April 1, 1982 relates to some of 
the ob. ervations made by th 
Chairman of the Southern India 
Mills' As ociation, Coimbatore. at 
the 23rd Annual General Meet n;? 
of the Association. The speech 
contains references to a number 
of issues on which action i to be 
taken by a multiplicity of agencie 
including the industry. 

(c) Su ge tions which k to 
promote t.he development of the 
industrv without going counter to 
the policy framwork or creaun~ 

cto I imbalances are alway 
welcome. 

Op ning of Offi e o Hi11d 
Diamond Company t Jaipur 

*850. SHRI NAWAL KISHOR 
SHARMA: Will the Minister of 
COMMERCE be pleas d to stat : 

(a) whether it is a iacl that t 
th lJ:lternational Lepidary Exhi-
bition in November, 1981, the th 'Jl 
Commerce Minister had given n 
assurance that n Branch of th :i 

Hindustan Di mond Comp ny 
would be opened at Jaipur; 

(b) h ther th id offic h 
nc n op n d in J ipur 
(c) if so1 the d tn] th rco!; and 

(d) if not the r n th r I r 
and \\h n it i propo to op n 
sur n office in Jaipur'? 

THE MINISTER STATE 
THE MlN1 TRY OF CO !ERCE 
( HRI SHIVRAJ V. P TIL): J 
During the inaugural function of 
the In rnational Lapiderv Ex-
hibition held at Jaipur in March, 
1981, th_ erstwhil Commer· 

ini t r, in r on to a u g -
tion of th the Chi f Minister of 
Raja~tl an. d ·re that the Hin-
dt tan Diamond Company Ltd. 
may · mine the p ibility o( 
o ning n branch offic at J ipur. 
aft r tudying h f ibilit 
p ct. etc. 

( b 0, i . 
( c ) Docs not ari 
(d The gg n h n 

amined h th Hindu tnn Di monci 
omp nv- Ltd. which hai; r port 

tha ; t will not b comm rcially 
viabl propo ition to op n 
branch ffic at Jnipur. 

Pr doclion f II Ii pt• 

(a) the c pabili i nd per-
. avallable in the countr f r 

pr UC ion Of h~licop ers; 
b) \ h ther Govcrnm nt b 

nt r d into ollabor lion with 
for i n rm for pr ducti n o 
helicop rs to m e1 th r uir -
m nt f th countrv· • I 

(c) if o, the det ils ther o 
utili ion o f r; and 

(d 
un r 

t r th prop 
id r Uon f 
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ment to art early product.ion of 
helicopter in the country? 

THE MINISTER OF DEFENCE 
(SHRI R VENKATARAMA.l'f): 
(a) Adequate capabilities and ex-
pertise exist at Hindustan Aero-
n utics Ltd. for the production of 
helicopters. 

(b) and (c). Llcenc agreements 
were entered into with a foreign 
firm for manufacture o Cheta.k 
and Cheetah helicopters in 1962 
and 1970 respectively. Product~on 
of the e helicopters is continuing. 

(d) while the curr nt require-
ment of the S rvices are bein r 

met by the helicopter being pro-
duc d a HAL, a proposal for de-
i n and developm nt of an ad-
anc d helicopt r i presently 

und r on~idera tion of Govern-
m t. 

r r not. in i-.liu • 
rit for L 
d Cott ~ 

852. HRIM TI JAY TI 
PATNAIK: Will the Ivlinister of 
FI A CE b pleased to stntc: 

( ) whether th RP r ·e BanK 
of India has i u d instruction 
hat banks should nut insist on 

arant and curit · to pro ide 
m ite l an upt Rs. 25 0001-

to Small ilia and Cottage In-
du tri : 

(b) \\ h U1 r ompl in 
iv d from t t ·ern-

m n hat the Banks ar not b :-
inl?' thi s id lin in rur 1 

wh t clion is beini:{ taken 
to improv the situation· 

(d) wh iher th R r Bank 
of Indio h s also issu d in truc-
tion for joint pprai I of \ ork-
in c pi l 1 loan to the mall in-
du tri by Banks nd th Stat 
Fin cial Corporntion ·· and 

\ h tio i b 
t ob rvanc 

t ken 
th 

guidelines particu lv when it is 
a common ex er .. ence that bank'> 
insi t on making separate apprai-
sals and cause t::t nsiderable delay 
in sanctioning orking capital 
after the term loan is sanctioned 
by t'1e State Financial Corpora-
tions? 

THE DEPUTY MINISTER IN 
THE MINIST T OF FINANCE 
(SHRI JANAP.DHANA POOJ-
ARY): (a) Yes, Sir. 

(b) and ( c) . Though no such 
soecific compla.nts have been re-
ceived, it bas been f' presented at 
some forums that in sp;tP "f the 
fact hat there is apprec1at10n at 
the Head Office le \·els of the banks 
that the procedur and norms for 
advanc s to we&Ker sections should 
be simple and liberal, the relevant 
instructions issued by higher au-
thorities of the banks are not given 
ff ect to fa it hf ull · at the field 

le ·cl. B'tnkc; ha\·p been advise:i 
hv t '"' T"r ,, I~ nk of India to 
t;ikc serious <t w of such case 
of non-compli nc with instruc-
t10ns. The bank · ha ·e also bee 
od\'ised h the RBI that executives 
of the controlling ffice must scru-
inis . durine their \'i 'ts to the 

brunche u lder their control, 
oe>rcentag of ad\·ances to the wea-
ker sections to ensure that the 
branch officials ~ <lhere strictly to 
th guidd:ne~ in I Her nnd spirit. 

d) Ye , Sir. 
( ) Ac ording to he instruction"' 

i::; u d b • the DI in July 19i8, 
the b nks wer aclvised that there 
·hould e joint apprai al of term-
lo ns by State F1 ncial Corpor -
tions ld b nks irrespective of 
"het1 r the bank participate in 
U1 term-loans or not. This -;v 
don ith n \'l w to help better 
under landing of the proj~t and 
to facilitat Ume1 --a nctfon of ade-
quot working cap~t:il limits by 
th banks. In ascs where uch 
joint appraisal \l 'M not found fe -
ible the banks :n c' fmancial insti-

tuUons ' •ere ad .;is d that the ap 4 

pr · I should be t ken up simul-




